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 The representative of the petitioner submitted that the petition has been filed for 
determination of transmission tariff for Talcher-Kolar HVDC portion and Talcher-Kolar 
AC portion. The assets were commissioned during the 2002-03 period. The petition has 
been filed on the basis of the admitted capital cost as on 31.3.2003 and the additional 
capital expenditure during 2011-12. The revised Chartered Accountant's certificate has 
been submitted giving the details of the actual additional capital expenditure during 
2011-12. The representative of the petitioner requested to consider the additional 
capital expenditure and allow the transmission tariff as prayed in the petition. He also 
submitted that no reply has been filed by any of the beneficiaries.  

2. The order in the petition was reserved. 

By order of the Commission, 

     Sd/- 

    (T. Rout) 
           Joint Chief (Law) 

                            21.5.2012 




